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RAJASTHAN AUTHORITY FOR ADVANCE RULING

GOODS AND SERVICES TAX,KAR BHAWAN, AMBEDKAR

CIRCLE, NEAR RAJASTHAN HIGH COURT
JAIPUR - 302005 (RAJASTHAN)

-

ADVANCE RULING NO. RAJ/AAR/2023-24/16
Mahipal Singh '
Additional Commissioner
Mahesh Kumar Gowla

Additional Commissioner .
Name and address of the M/s Instromedix Waste Management Private Limited, Fourth,

Member (Central Tax)

. | Member (State Tax)

applicant | Plot No.1,0ffice No.402, Gaurav Tower, Bardiya Shopping

| Centre, Indra Palace, Malviya Nagar, Jaipur, Rajasthan-
, || 302017 ;
| GSTIN of the applicant 08AAECH5757Q125

| Clause(s) of Section 97(2) of | | (b) applicability of a notification issued under the provisions
CGST/SGST ~ Act, 2017, _ | of this Act; and

under which the | " | (e) determination of the liability to pay tax on any goods or
question(s) raised || services or both

Date of Personal Hearing | : | 16.11.2023 & 01.01.2024

Present for the applicant | : | Shri Abhay Gangwal, CA

Date of Ruling ' :131.01.2024

Note 1: Under Section 100 of the CGST/RGST Act, 2017, an appeal against this ruling lies
before the Appellate Authority for Advance Ruling constituted under Section 99 of CGST/RGST
Act, 2017, within a period of 30 days from the date of service of this order,

Note 2: At the outset, we would like to make it clear that the provisions of both the CGST Act
and the RGST Act are the same except for certain provisions. Therefore, unless a mention is
specifically made to such dissimilar provisions, a reference to the CGST Act would also mean a
reference to the same provision under the RGST Act. Further to the earlier, henceforth for the
purposes of this Advance Ruling, a reference to such a similar provision under the CGST Act /
RGST Act would be mentioned as being under the "GST Act".

The issue raised by M/s Instromedix Waste Management Private Limited, Fourth, Plot
No.1,0ffice No.402, Gaurav Tower, Bardiya Shopping Centre, Indra Palace, Malviya Nagar,
Jaipur, Rajasthan-302017 (hereinafter referred to as “the applicant”), which is registered with
SGST, Circle-C, Jaipur-1l Zone for supplying Waste & Scrap of Plastics (HSN Code 3915), Paper &
Paperboard (HSN Code 4707), and Glass (HSN Code 7001) and for providing services of Non-
hazardous waste treatment and disposal services (HSN Code 999433) & Sewage and waste
collection, treatment and disposal and other environmental protection services (HSN Code
9994).

The applicant is fit to pronounce advance ruling as it falls under the ambit of the Section
97(2)(b)&(e) of GST Act, 2017, given as under:-

(b) applicability of a notification issued under the provisions of this Act; and

(e) determination of the liability to pay tax on any goods or services or both.
A SUBMISSION OF THE APPLICANT(in brief):-

The applicant seeks an Advance Ruling on:-

(i) The applicability of GST, as mentioned in the clause (X) under point (A) of the
S.No.742 of Notification No. 03/2022-Central Tax (Rate) dated 13.07.2022; and

(i) The coverage of services covered under SAC 999432-"Non-hazardous waste
treatment and disposal services” for the applicable tax rate, as defined in the
$.N0.742 of Notification No. 03/2022-Central Tax (Rate) dated 13.07 2022

B INTERPRETATION AND UNDERSTANDING OF APPLICANT ON QUESTION RAISED (in
Brief):-
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Tl 17.07 2022, all the services listed under Tariff He
tax
Vide Notification No.03/2022-CE(Rate) dated 13.07.2022 (w.cf. 18.07 2022), the
disposal or treatment of bio medical waste was brought into the purview of GST and
taxed CGST @6% and SGST @6% by inserting Entry No.32(ia) In Notification
No 11/2017-Central Tax (Rate) (5.No.25), dated the 28.06,2017, as detailed below:-

TABLE
Chapter ST
S Heading o -
No Sub Description of Goods rate
Heading
1) 2 (3) _ - | (4) |
32(1) 9994 Services by way of treatment of effluents by a Common Effluent 6%
Treatment Plant.
32(ia) 9994 Services by way of treatment or dispos_a-l of biomedical waste or 6%
- the processes incidental thereto by a common bio-medical waste
treatment facility to a clinical establishment.
32(i) 9994 Sewage and waste collecii_on, treatment and disposal and other 9%

environmental protection services, other than (i) and (ia) above.

“Inserted by Notification No.03/2022-CT(Rate)dated13.07.2022 (w.e.f. 18.07.2022)

The assessee seeks advance ruling on the coverage of the services covered under SAC
999432-Non-hazardous waste treatment and disposal services under Notification
No0.11/2017-Central Tax (Rate) (S.No.25), dated the 28.06.2017 as amended vide
Notification No.03/2022-CE (Rate) dated13.07.2022.

C QUESTIONS ON WHICH THE ADVANCE RULING IS SOUGHT: -

4
.

1. Whether the services of disposal and treatment of Bio-Medical Waste obtained from
clinical establishments is liable to tax under Notification No.03/2022-Central Tax (Rate)
dated 13.07.2022.

2. If yes, from which date, the registered dealer is liable to pay GST on the above
services?

3. If yes, what is the rate of GST, which the registered dealer is required to pay on the
services mentioned in Point 1 above?

D PERSONAL HEARING

In the matter, personal hearings were granted to the applicant on 16.11.2023 and
01.01.2024. Shri Abhay Gangwal, CA Authorized Representative of the applicant appeared for
personal hearing. He reiterated the submission already made in written submission and also
submitted an application regarding correction of old para for seeking advance ruling over
coverage of services covered under SAC 999433-“Non-hazardous waste treatment and
disposal services” to SAC 999432-“Hazardous waste treatment and disposal services”.

E COMMENTS OF THE JURISDICTIONAL OFFICER

The Jurisdictional office of Deputy Commissioner, State Tax, Cirlce-C Jaipur
11, Rajasthan, has given his comments vide his letter  &iich: 4 3T
/T /FI— | | /TOYR /2023—24 /707 Dated- 30.11.2023 which is as under-
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IWMPL/JPR/1555, DATED 01-11-2023  Wlsfehell ehiarell MUY INSTROMEDIX WASTE
MANAGEMENT PRIVATE LIMITED GSTIN O8AAECH5757Q1ZS GdRT «TRTUYI Aedeerfai
gifdged @ Service Income(JPR)(GST) service charges for the Receptions/Treatment &
Disposal of Bio Medical Waste (HSN Code 999433) aalfe CGST 6 wfAerd ud sGST 6 faerd
arsl & Sy fhgr arar g | 8§ YR cr@z giftuced &) service charges for the
Receptions/Treatment &Disposal of Bio Medical Waste (HSN Code 999433) gaffeny dad
INSTROMEDIX WASTE MANAGEMENT PRIVATE LIMITED GSTIN OBAAECH5757Q175 (WQatehc)
aerar) gar fafdar &1 S @ €1 (9T HLETr Ganl Ied U9 ARV Hedederfafe
gifeuce & dld Contractual Agreement(2023-2024) fruQafqar g 1)

@) 9 invoce no. IIPL / JPR23/503, DATED 01-11-2023 STl HAFH INSTROMEDIX

(INDIA) PVT LTD GSTIN 08AAACI1A78H1ZK } ¢dIT SUPERINTENDENT SMS HOSPITAL &l Service
Income(JPR)(GST) service charges for the Receptions/Treatment & Disposal of Bio Medical

Waste.
(HSN Code 999433) g2l CGST 6 FTAeId Td SGST 6 ufaeret aral & o) far arar g

28 Yehl{ g gIRYEed & service charges for the Receptions / Treatment & Disposal of
Bio Medical Waste (HSN Code 999433) &2iTehY H&¥ INSTROMEDIX (INDIA) PVT LTD GSTIN

0BAAACITA78H1ZK garT RFRiar 1 o W& &1 ( 9eeId @eldl @Rl @deldl Aud
INSTROMEDIX (INDIA) PVT LTD vd GOVT SAWAI MAN SINGH HOSPITAL Contractual Agreement
EARE RN HENEIIEAN

g2l YT invoce no. IWMPL/JIN22/732, DATED 31-03-2023 Seadehd dhicldl Add
INSTROMEDIX WASTE MANAGEMENT PRIVATE LIMITED GSTIN O8AAECHS757Q17ZS &dR1
FYETAT INSTROMEDIX (INDIA) PVT LTD GSTIN 08AAACI1478H1ZK &1 Service Income(TAXABLE )
(HSN Code 999433) g2lfa CGST 6 wfaerd ud SGST 6 ufaerd gt S fahar arur |

SE YT AHGTAT GART HLTIT Ya o shidl 3 Sclcl faell oh didellehot W wrun v 1
wisde gifeufeed @l service Disposal of Bio Medical Waste (HSN Code 999433) & g
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Yatehcll ehdlcll el fafaiar &y o @Y | st ward gifeufe et @l service Disposal of .Hm
Medical Waste (HSN Code 999433) & cigel Aai#i INSTROMEDIX (INDIA) PVT LD GSTIN
OBAAACITA78H1ZK & ST Fafiar oy arr 1) & 1 Fere siferaaf geidt &6l @] Herdat 8

T GART YD a1 y9s7 vy R uyuf) fatdatlafdid 2
Q. 1 Whether the Services of disposal and Treatment of Bio Medical Waste Obtained from

chinical establishments is liable to tax under the point(A) clause(X) inserted by the notification
5.No. 742 | No. 03/2022-Central Tax ( Rate ) dated 13" july 2022 by the Ministry of Finance.
Ans.1 Government of India, Ministry of Finance (Department of Revenue) & Notification No.

12/2017- Central Tax (Rate) New Delhi, the 28th June, 2017 # SI. No. 75 93 Afd&we dec
Qee afERS @19 Heading 9994 Uy i & Ay gaffent farareran Od) aftia ot

Chapter, Section,

! Description of Services
1. Heading, Group or ‘
{

No | Service Code (Tariff)

(1) (2) (3) (4)  (5)
5 | Heading 9994 ' Services provided by operators of '
the common bio-medical waste ' Nil Nil

treatment facility to a clinical
establishment by way of
treatment or  disposal of
biomedical waste or the
| Processes incidental thereto.

Government of India, Ministry of Finance (Department of Revenue} % Notification No.
04/2022 -Central Tax (Rate) New Delhi, 13th July, 2022 ZaRT 3WRYFd JfOgEaT Fare
Notification No. 12/2017Central Tax (Rate) New Delhi, the 28th June, 2017 & SI. No. 75 &l
HHT T GV faeTieh 18.07. 2022 7 FaN1e 3 g VoI wreieret famay o

(t) serial number 75 and the entries relating thereto shall be omitted,;

a1y & Government of India, Ministry of Finance (Department of Revenue) & Notification No.

11/2017-Central Tax ( Rate ), dated the 28th June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 630 (E), dated the 28th

June, 2017, # HTUFET Notification No. 03/2022- Central Tax ( Rate) New Delhi, f@tla 13th
July, 2022 aammmaﬂ?’rgﬁffam 18.07.2022 #mmmﬁmmmmm
§0 FA FEAT 32 W AFgER 78 0 (32 ia) as‘rm‘cfrﬁmm 18.07.2022 & fela=irega

TS T (X) against serial number 32, in column (3), - (a) after item (i) and the corresponding
entries relating thereto in columns ( 4 ) and (5), the following shall be inserted, namely: -

Description of Services Rate (per cent.)

(3) ' (4) (5)

" (ia) Services by way of treatment or disposal of or ‘ 6
the processes incidental thereto by a common bio- "
medical waste treatment facility to a clinical
establishment.
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TR e ¥ R SR datih 122017 Relidh 28th June, 2017 41 Qo)
HEr 2 (BIHFAN “Services provided by operators” 1A 21, ofalh HIQ a1l shlich
H/2017 TReA1dh 28 06,2017 1 Rl a1 @raet & uetre) aaff WA tall dtieh 03/2027
fRsT 13th July, 2022 (NI Reetleh 18.07 2022 ) &K1 431l Srvices o ol 12l of Qg
(3212) (ANIU) A “Services by way of treatment or disposal * 1@l §, 941 Uil 'L', AR
HEAT 75 A 363fRA Description of Services 4 o ATOYslall sl 03 / 2022, Fellth
13.07.2022 % yyaa TR TWT Sl dickh ol I Description of Services PARAUIREIRL
SN R ar ECEAEREITRAG NEARCRRIUEORIRARCIRRRE fa.2 llal b chiUI
He HRGaar daas 12 /72017 O RARA Q) @atied il g3 (0wl & bl gl ared
el
Q.2.1f yes, from which date, the Registered Dealer is liable to pay GST Liability on above
services ?

Ans.2 Government of India, Ministry of Finance (Department of Revenue) & Notification No.

11/2017 - Central Tax (Rate), dated the 28th June, 2017, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sub-section (i), vide number G.S.R. 690(E), dated the 28th

une, 2017, A YA Notification No. 03/2022- Central Tax ( Rate) New Delhi, featteh 13th

July, 2022 ¢aRT WG (Retie 18.07.2022 & W) A W ( 32 ja) (4HI featich
18.07.2022) “Services provided by operators of the common bio-medical waste treatment
facility to a clinical establishment by way of treatment or disposal of bio-medical waste or the

processes incidental thereto, Y X 6 YT e 18.07.2022 & GHT & FAIA ¢ |

Q.3 If yes, what the Rate of at which Liability of GST is to be discharged by the Registered
Dealer on services mentioned in Point 1 above?
Ans. 3 Government of India, Ministry of Finance (Department of Revenue) & Notification No.

11 / 2017-Central Tax ( Rate), dated the 28th June, 2017, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sub-section (i), vide number G.S.R. 690(E), dated the 28th

June, 2017 & UL Notification No. 03/2022- Central Tax (Rate) New Delhi, fsiie 13th
July, 2022 g@RT WANTAE ( Rl 18.07.2022 § W) 4§ Aol (32ia) (I fastich

18.07.2022 ) "Services provided by operators of the common bio-medical waste treatment
facility to a clinical establishment by way of treatment or disposal of bio-medical waste or the

processes incidental thereto. &Y &3 6 FTaird faidh 18.07.2022 & Wl A 7 I ¢ |

F. FINDINGS, ANALYSIS & CONCLUSION:

1) We have carefully examined the statement of facts, supporting documents filed by the
Applicant along with application, oral and written submissions made at the time of personal
hearing and comments of State Tax Authority. We have also considered the issues involved, on
which advance ruling is sought by the applicant, and relevant facts.

2) The question of Law raised by the applicant is as under-

(i) Whether the services of disposal and treatment of Bio Medical Waste obtained
from clinical establishments is liable to tax under Notification No.03/2022-CT(Rate)
dated13.07.2022.

(ii) If yes, from which date, the Registered Dealer is liable to pay GST Liability on
above services?
(iii) 1T yes, what is the Rate o GST at which Liability o GST is to be discharged by
the Registered Dealer on services mentioned in Point | above

3) The Services of disposal and Treatment of Bio Medical Waste obtained from clinical

establishments was exempted vide Entry No.75 of Notification No.12/2017-CT (Rate) dated
28.06.2017, as detailed below:-

|'S. | Chapter Heading I Description of Services
No. | |
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() ) I L \N |
‘ 75 | Heading 9994 ' Services provided by operators of the common hio

' -medical waste treatment facility to a clinical
‘  establishment by way of treatment or disposal ol |

| | biomedical waste or the processes incidental therelo. | |

Mil Nl

4) The said Entry No.75 was omitted vide Notification No.04/2022-C1 (Rate) dated
13.07.2022 (effective from 18.07.2022).

5)  The service of disposal and treatment of Bio Medical Waste obtained from clinical
establishment (9994) was made taxable vide Notification No. 03/2022 CI( Rate) dated
13.07.2022 (effective from 18.07.2022), by amending Notification No.11/201/-CT (Ratc) dated
28.06.2017

- -

1 Ch;pter |
S. | Heading cas!
| No. | /Sub- Description of Goods | rate |
) Heading ! .
@ 3) () ‘

32(ia)| 9994 | Services by way of treatment or disposal of biomedical waste or | 6%
! the processes incidental thereto by a common bio-medical waste
L treatment facility to a clinical establishment.

In view of the above, we hold that the services of disposal and treatment of Bio
Medical Waste obtained from clinical establishments (9994) is taxable from 18.07.2022 and
the rate leviable thereon is 12% (CGST-6% and SGST-6%).

In view of the foregoing, we rule as follows:-

RULING
(Under Section 98 of the CGST& RGST Act, 2017)

Q1. Whether the Services of disposal and Treatment of Bio Medical Waste obtained from
clinical establishments is liable to tax under Notification No. 03/2027 C1 (Rate) dated
13.07.2022.

Ans-  Yes, the services of disposal and treatment of Bio Medical Waste obtained from clinical
establishments is liable to tax under Notification No. 03/2022-CT (Rate) dated
13.07.2022.

Q2.  Ifyes, from which date, the registered dealer is liable to pay GST on above services?
Ans-  The registered dealer is liable to pay GST on the aforesaid service from 18.07.2077

Q3.  Ifyes, what is the rate of GST at which GST is to be paid by the registered dealer on the
services mentioned in Point 1 above?

Ans-  The rate of GST on the services mentioned in Point 1 above is 12% (CGST-6% and $65 ]

6%).
P A
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To,
M/sInstromedix Wasle Management Private Limited,
Fourth, Plot No.1,0ffice No.402, Gaurav Tower,

Bardiya Shopping Centre, Indra Palace, Malviya Nagar,
Jaipur, Rajasthan-302017

Copy to: - :

1. The Chief Commissioner, CGST and Central Excise (Jaipur Zone), NCRB, Statue Circle,
Jaipur, Rajasthan-302005 )

2, The Chief Commissioner, State Tax, Kar Bhawan, Bhawani Singh Road, Ambedkar Circle,

C-Scheme, Jaipur, Rajasthan-302005.

L7

. i _Jai jasthan.
The Pr.Commissioner, CGST and Central Excise, Commissionerate Jaipur, Raj

. 5 e r Bhawan,
q, The Deputy Commissioner, State Tax, Circle-C, Jaipur-ll, Divisional Ka

Rajasthan.
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